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Daily Orders for Case WP 4039/2021

Sl. 
No

Judge(s) 
Name

Date of 
Order

Daily Order

1 ABHAY 
SHREENIWAS 
OKA (CJ) AND 
S 
VISHWAJITH 
SHETTY

01/03/2021 Learned counsel appearing for the petitioner seeks time to apply for amendment, 
as the delay is not explained in the petition.  List this petition on 26th March 
2021.

2 ABHAY 
SHREENIWAS 
OKA (CJ) AND 
SURAJ 
GOVINDARAJ

26/03/2021 Heard the learned counsel appearing for the petitioner.  Issue notice to the 
respondents, returnable on 21st April 2021.  The learned Additional Government 
Advocate takes notice for the respondent Nos.2, 3, 4 and 5.  Shri Gururaj Joshi, 
the learned counsel takes notice for the seventh respondent.  We make it clear 
that all further work which may be carried out in respect of the subject matter will 
be subject to further orders which may be passed in this petition.  Our attention 
is invited to paragraph 37 of the petition and the document at Annexure-AD.  We 
make it clear that unless Stage-1 approval under Section 2 of the Forest 
(Conservation) Act, 1980 is granted in respect of the area of 0.76 hectare in 
forest survey Nos.233 and 237 which is the subject matter of Annexure-AD, no 
work shall be carried out on the said lands.  ORDER ON I.A No.3 of 2021 As the 
petition is at the preliminary hearing stage, the amendment is allowed. The 
amended copy shall be furnished within a period of two weeks from today.  For 
physically carrying out the amendment, we grant time of eight weeks.  The 
amended copy shall be provided by the petitioner to all the concerned 
respondents.

3 ABHAY 
SHREENIWAS 
OKA (CJ) AND 
SURAJ 
GOVINDARAJ

21/04/2021 The respondents who have been served shall file their respective Statement of 
Objections within a maximum period of one month from today.       For awaiting 
service of the notice of the unserved respondents, let the petition be listed on 4th 
June 2021.

4 ABHAY 
SHREENIWAS 
OKA (CJ) AND 
SURAJ 
GOVINDARAJ

04/06/2021 In view of Postal Track Report, notice of the petition shall be deemed to have 
been served on 6th and 9th respondents.  We finally grant time to all the 
respondents to file statement of objections till 9th of July,2021.          List the 
petition on July 13,2021.

5 ABHAY 
SHREENIWAS 
OKA (CJ) AND 
SURAJ 
GOVINDARAJ

13/07/2021 1.    The challenge in this petition in the nature of a Public Interest Litigation is 
essentially to the project of Development of Honnavar Port. 2.        We have heard 
the learned counsel appearing for the petitioner at length. 3.        The first 
challenge is to the Environmental Clearance granted on 21st September 2012 by 
the sixth respondent and the extension of the Environmental Clearance granted 
on 1st July 2019.  The present petition has been filed on 22nd February 2021.  
The Environmental Clearance granted in the year 2012 shows that a public 
consultation was conducted on 27th January 2012.  The petitioner has not 
disclosed why he did not participate in the said public consultation and raised an 
objection.  Therefore, it is too late in the day now to challenge the project on the 
ground that the Environmental Clearance granted in the year 2012 is illegal.  At 
this stage, the learned counsel appearing for the petitioner states that the 
petitioner participated in the public consultation.  If that is so, we fail to 
understand why the petitioner kept quiet for nine years for challenging the 
Environmental Clearance.  4.        The second ground of challenge is that 
construction of Port is a prohibited activity near the CRZ-1 area.  However, Sub-
clause (vii) of Clause (4) of Coastal Regulation Zone (CRZ) Notification dated 
18th January 2019 provides that what is prohibited is the activity of Port and 
harbor projects in high eroding stretches of the Coasts.  The learned counsel 
appearing for the petitioner submits that though he has not stated that the place 
where project is to be implemented is within high eroding stretches of the Coast, 
he relies upon Costal Zone Management Plan (CZMP) of 2011.  However, the 
perusal of the CZMP  does not show that the place of the project is in high 
eroding stretches of the Coast.    5.        The other contention raised is that there 
are private revenue lands on which the project is going to come up.  He states 
that some houses were demolished under the police protection for the 
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Sl. 
No

Judge(s) 
Name

Date of 
Order

Daily Order

development of the said project.   As far as these two grounds are concerned, the 
same cannot be entertained in a Public Interest Litigation as the owners of the 
affected properties can always seek a remedy.    6.        Further submission of the 
learned counsel appearing for the petitioner is that long after the Environmental 
Clearance was granted, it was revealed that the entire area of 45 hectare on 
which the project is to come up is a Turtle Nesting Ground.  He is relying upon 
various photographs and other documents on record in support of his 
contention.  He is relying upon a report annexed to the rejoinder submitted by the 
Environment Management and Policy Research Institute [Annexure-A13]. The 
report merely mentions the names of the beaches in Honnavar division on which 
there are several Turtle Nesting Grounds.    The report does not indicate that the 
entire area of 45 hectares provided to the project is a Turtle Nesting Ground.  
However, considering the serious contentions raised regarding the entire area of 
45 hectares being a Turtle Nesting Ground, we propose to appoint National 
Centre for Sustainable Coastal Management (NCSCM),  working under the 
Ministry of Environment and Forest of the Government of India, having office at 
Chennai to carry out a survey of the area of 45 hectares covered by the project 
with a view to ascertain whether any part of the said area  is  a  Turtle  Nesting  
Ground  or the entire area is a Turtle Nesting Ground.    In fact, in the Statement 
of objections filed by the  State Government, a copy of the final report on Turtle 
Nesting Ground by NCSCM has been produced.  However, the said report is not 
useful to decide whether any part of the project area is a Turtle Nesting Ground.  
Therefore, it will be appropriate if the State Government appoints NCSCM to 
make a study on the issue whether the project area is a Turtle Nesting Ground.  
For the time being, charges of the said study shall be borne and paid by the State 
government.  However, we will pass appropriate orders regarding the same when 
we hear the petition further. 7.    Another challenge is on the ground that the 
location of the project as set out in the Environmental Clearance has undergone 
a change.  To avoid any controversy, we direct the Deputy Commissioner of the 
District to make a site visit, examine the documents and record a conclusion 
whether the location of the project has undergone any change.  Needless to add 
that the Deputy Commissioner will take the help of the officers of the Survey 
Department of the State Government and that site visit shall be made after notice 
to the parties. 8.        The State Government shall immediately issue an order 
directing the NCSCM to make the study as aforesaid and submit a report to the 
State Government. 9.        As regards the area of 0.76 hectares which is a forest 
land, an interim relief has been granted on 26th March 2021.  The said interim 
relief will continue.  We also make it clear that any further work carried out of the 
project will be subject to further orders which may be passed in the writ petition.     
List the petition on 19th August 2021.

6 ABHAY 
SHREENIWAS 
OKA (CJ) AND 
N S SANJAY 
GOWDA

19/08/2021 The State Government has placed on record along with a memo, the copies of 
the reports submitted by the National Centre for Sustainable Coastal 
Management as well as the Deputy Commissioner.  The copies thereof be 
supplied to the counsel for the parties.     List the petition on 1st September 
2021.     Interim relief which is operative till today will continue to operate till 
further orders.

7 ACTING 
CHIEF 
JUSTICE AND 
SACHIN 
SHANKAR 
MAGADUM

01/09/2021 A copy of the report filed by the National Centre for Sustainable Coastal 
Management has been handed over to the learned Counsel  for  petitioner  by the 
learned Government Advocate today in the Court. The report of the Deputy 
Commissioner has also  been filed and a copy of the same has been served to 
the learned Counsel for the petitioner today in the Court. Learned Counsel for the  
petitioner prays for fifteen days  time to file objections to the aforesaid reports. 
List on 08.10.2021. Interim order to continue.

8 ACTING 
CHIEF 
JUSTICE AND 
SACHIN 
SHANKAR 
MAGADUM

08/10/2021 Learned Counsel for the petitioner prays for four weeks time to file objection to 
the report submitted by the National Centre for Sustainable Coastal 
Management.  He is granted four weeks time to do the needful. List on 
19.11.2021. Interim order to continue.
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Survey of 45 hectares area at Kasarkdod Tonka in Honnavar Taluk of Uttar 

Kannada district of Karnataka on the issue of Turtle nesting ground 

 

Introduction 

Honnavar is small coastal town located at Uttara Kannada district in Karnataka and is 

popular amongst tourists due to its scenic beauty and the coastal lifestyle. It is located 

along the banks of rivers Sharavati and Badagani before the joining the Arabian Sea in the 

west coast of India. Honnavar is located approximately 165 kilometers from Goa and 460 

km from the State Capital, Bengaluru.  

 

The Government of Karnataka proposed to develop the Honnavar Port in the land at 

Kasarkod Tonka in Honnavar Taluk of Uttar Kannada District. The proposed port at is 

situated on the left bank of river Sharavati at the confluence of both Sharavati and 

Badagani with the Arabian Sea. 

 

Present Issue 

 

The Government of Karnataka has proposed to develop Honnavar Port in the port land at 

Kasarkod Tonka in Honnavar Taluk of Uttar Kannada District. In this regard, M/s Honnavar 

Port Pvt. Ltd. (HPPL), Bengaluru were sanctioned 40,000 sqm of port land in the 1st phase 

and 93 acres of port land was reserved for the project in 2010. Work commenced at the 

site in 2019 by the company after obtaining necessary statutory clearances. Honnavar 

Taluka Hasi Meenu Vyaparasthara Sangha filed a W.P. No. 4039/2021 (PIL) in Hon’ble 

High Court of Karnataka, Bengaluru, praying for stoppage of construction of the port. 

According to the petitioner, the entire area of 45 hectares on which the project is to come 

up is a turtle nesting ground.  

 

On 13.07.2021, upon hearing the Hon’ble High Court of Karnataka issued a Daily Order 

directing NCSCM to carry out a survey of the 45 hectares area at Kasarkod Tonka in 

Honnavar Taluk of Uttar Kannada District of Karnataka to verify the issue of turtle nesting 

ground. A report has to be submitted in this regard by NCSCM before the next hearing 

which is on 19th August, 2021.   
 

Marine turtles in India  
 

Turtles are both freshwater and marine reptiles and capable of amphibious life (Both on 

land and water) although, marine turtles come to land only for laying eggs in the nests 

created on sandy shores. India reports 5 species of marine turtles that inhabit the coastal 

waters. In order of their abundance, the listed species are 

1. Olive Ridley - Lepidochelys olivacea 

2. Green turtle - Chelonia mydas 

3. Hawksbill - Eretmochelys imbricata 
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4. Loggerhead - Caretta caretta  

5. Leatherback - Dermochelys coriacea 

 

  
Olive Ridley Turtle Green Turtle 

  
Hawksbill Turtle Loggerhead Turtle 

                                                                                                                                                                                                     

Leatherback Turtle 

Fig. 1. Marine turtles of India (Image courtesy: Wikimedia commons) 

 

Types of Turtle Nesting 

There are two types of nesting in turtles i) Mass nesting and ii) sporadic nesting.  The mass 

nesting of turtles is termed "arribadas" (Spanish for arrival).  Arribadas are also referred to 

as rookeries. The Olive Ridley species have a unique social behavior in that they have 

communal/ mass nesting or arribada.  

 

During the nesting seasons, there are a number of arribada beaches where thousands of 

females congregate on sandy beaches that are 2–6 km long on three or four continuous 
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evenings1. In India, the arribadas are located at Gahirmatha and Rushikulya in Odisha with 

an estimated over 100,000 nests per year and, more recently, a new mass nesting site 

was discovered in the Andaman Islands, with more than 5,000 nests reported in a 

season2. Solitary nesting is witnessed sporadically along the entire coast of India.  

 

 
Fig. 2. Mass nesting of turtles at Gahirmatha marine sanctuary, Odisha  

(Image courtesy: Bijay Kumar) 

 

Nesting Beaches in Coastal Karnataka 

Sporadic nesting of Olive Ridley turtles is reported from the coast of Karnataka. The oldest 

comprehensive study dates back to 2002, a study jointly undertaken by Government of 

India (GoI) and UNDP where, a baseline was prepared for the nesting beaches along the 

coast of Karnataka.  

 

(a) GOI – UNDP Sea Turtle Project3 

The report has located major turtle nesting sites but no geocoordinates is available 

pertaining to the exact locations. Out of 13 sites identified in the Uttara Kannada District, 

Kasarkod beach was designated as an "occasional nesting site". The report highlights 

unequivocally that mass nesting in rookeries (arribadas) like those in Odisha does not 

occur in Karnataka. The nesting season was observed to be from September to January. 

 

                                                           
1 Paladino, F.V., and Morreale. S.J. (2001). Sea Turtles in Encyclopedia of Ocean Sciences (Second Edition) 
2 NOAA. 2021. Olive Ridley Turtle. https://www.fisheries.noaa.gov/species/olive-ridley-turtle accessed on 

11 August 2021 
3 Sharath B.K. (2002) Marine turtle nesting along the coast of Karnataka – a status survey. GOI – UNDP Sea 

turtle project, 25 p. 
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(b) WWF - India Report4 
 

The WWF 2013 report has provided an overview of the status of sea turtle nesting in 

Karnataka. It has mentioned Kasarkod as a potential nesting site with new nesting areas 

(the co-ordinates 14.26028 N, 74.43256 E). The report highlighted the decrease in turtle 

nesting over the years and the need for a detailed research to create a database on 

nesting. Fourteen beaches were identified from Uttara Kannada, thirteen from Udupi and 

six from Dakshina Kannada as potential nesting sites with new nesting areas (Table 1).  

 

Table. 1. List of Potential Nesting Sites in Dakshin Kannada with New Nesting Areas 

(WWF-India Report, 2013) 

 

S. No. Name of nesting the beach Beach Type Co-ordinates 

1. Tilmati Small black sand N14.90019; E74.09111 

2. Devbag Long sandy beach N14.84525; E74.11454 

3. Amdalli (S) Sandy N14.75938; E74.17922 

4. Belekeri Long sandy beach N14.70572; E74.26435 

5. Kini Sandy N14.70579; E74.26435 

6. Manjaguni Sandy N14.60259; E74.29021 

7. Gangavali Sandy N14.59030; E74.29435 

8. Kagal Sandy N14.49140; E74.36355 

9. Dhareshwara Sandy N14.37469; E74.40492 

10. Haldipur Sandy N14.34576; E74.43485 

11. Kasarkod Sandy N14.26028; E74.43256 

12. Talmakki Sandy N14.12745; E74.48281 

13. Bailoor Sandy N14.05862; E74.49700 

14. Bengre (Bhatkal) Sandy N14.05865; E74.49699 

 

(c) Dakshin - EMPRI Report5 
 

The Dakshin–EMPRI Report of 2016 is a comprehensive document concerning sea turtle 

breeding along the Karnataka coast. According to the report, Olive Ridley nests are 

observed to be along the entire coastline of Honnavar Division and seven major nesting 

beaches (Figure 3) have been identified. These beaches are mostly sandy with small rocky 

patches. The seven nesting beaches are located at Gangavali, Kagal, Dhareshwara, 

Haldipur, Kasarkod, Talmakki, and Bengre (Bhatkal). According to the report, the nesting 

season begins as early as October and lasts till April every year. The peak nesting season 

in Honnavar is for three months beginning from December to February. The report has also 

provided beach profiles of Haldipur, Kasarkod and Manki beaches.  

 

 

                                                           
4 Ravi Pandit and Rakesh Soans (2013) Marine Turtle Habitats and Nesting Status in Karnataka. In. Annie 

Kurian (Ed.) (2013) Marine Turtles Along the Indian Coast - Distribution, Status, Threats and Management 

Implications, WWF-India, pp. 113-126 
5 Anon (2016) Establishing a baseline for monitoring sea turtle nesting sites on the Karnataka coast through 

coastline mapping. Final Report. Dakshin & EMPRI, 93 p.  
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Fig. 3. Turtle nesting beaches in Uttara Kannada District (redrawn from Dakshin-EMPRI 

Report, 2016) 
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(d) Sritharan et al. (2017)6 – Report submitted to NCSCM 

 

As a part of the delineation and demarcation of Ecologically Sensitive Areas (ESA) and 

Critically Vulnerable Coastal Areas (CVCA), the Indian Institute of Sciences (IISc), Bangalore 

was identified as the partner agency to identify turtle nesting sites along the coast of India. 

IISc Bangalore submitted the nesting sites for the entire coast of India and for the 

Karnataka coast, 28 nesting beaches of Olive Ridley turtles were reported. The report also 

clearly points out that there is no secondary data available for any of these nesting sites. 
 

All available turtle nesting records were used to classify nesting as ‘High’ or ‘Medium’ to 

qualify the area as an ESA. For beach stretches with no past reports on nesting numbers, 

the nesting abundance of the 2 nearest nesting beaches were used to interpolate the 

approximate nesting abundance for the region. According to the study, certain states such 

as Kerala had just a few reports of high-intensity sea turtle nesting. No mass nesting sites 

were observed along the Karnataka coast, despite the availability of several point records 

of turtle nesting. 

 

(e) Data from Forest Department, Honnavar Range, Karnataka7 

Turtle nesting data was collected from Forest Department, Honnavar Range and the 

compiled data was analyzed. Based on the list, Kasarkod beach has been mentioned 5 

times for turtle nesting from 2015 to 2021. Pavinakurve, Haldipur and Taribagilu have far 

more nesting records compared to Kasarkod since 2015. The details of the geo-tagged 

locations taken from the Forest Department records is given in Figure 4 and 5. The nesting 

frequency of each location is provided in Figure 6 and the details are placed at Annex 2). 

In Kasarakod, 582 turtle eggs were collected between 2016 and 2021.   

 

All the GPS points recorded in the list provided by the Forest Department were falling in 

the ocean and one site in the land area. None of the GPS points that have been 

documented were on the beach. This probably might be due to the use of mobile smart 

phones with GPS facility or because of improper calibration of the GPS device.  

 

The map with actual geo-tagged locations is provided in Figure 4. The entire Forest 

Department data which was documented in Kannada has been translated into English and 

as is attached with this document as Annex 2.  

 

From the records of the Forest Department, it was observed that the southern tip of the 

proposed HPPL project site had one nesting in the year 2020 (marked as No. 5 in the maps 

4, 5 and 6). The actual geolocation in the document falls 3 km in the land area from the 

shore. A straight line drawn from this location westward to the coast falls in the southern 

tip of the proposed port area.  

                                                           
6 Sritharan S., Muralidharan M. and Shanker K (2017) Mapping of Important Sea Turtle Nesting Sites in 

India, Project Completion Report. Submitted to: National Centre for Sustainable Coastal Management 

(NCSCM). Centre for Ecological Sciences, Indian Institute of Science, Bangalore, 5 p. 
7 List of turtle nesting from the Honnavar Subdivision, Provided by the Range Forest Office, Honnavar Range, 

Honnavar - 581334 
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Fig. 4. Geolocation of Turtle nesting sites – Data source: Forest Division, Honnavar 

Note: None of the locations are on the beach  
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Fig. 5. Geolocation of Turtle nesting sites drawn parallel to the shore – Data source: 

Forest Division, Honnavar 
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Fig. 6. Nesting locations and number of nests (indicated in circles)– Data source: Forest Division, Honnavar 
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Turtle nesting ground (ESA) – CRZ 2019 Notification 

The Coastal Regulation Zone Notification (CRZ 2019) in para 2.1.1 constitutes 11 

Ecologically Sensitive Areas (ESA) and the geomorphological features which play a role in 

maintaining the integrity of the coast. 

(i) Mangroves (in case mangrove area is more than 1000 square meters, a buffer 

of 50 meters along the mangroves shall be provided and such area shall also 

constitute CRZ–I A) 

(ii) Corals and coral reef 

(iii) Sand dunes 

(iv) Biologically active mudflats 

(v) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and 

other protected areas under the provisions of Wild Life (Protection) Act, 1972 

(53 of 1972), Forest (Conservation) Act, 1980 (69 of 1980) or Environment 

(Protection) Act, 1986 (29 0f 1986), including Biosphere Reserves 

(vi) Salt marshes 

(vii) Turtle nesting grounds  

(viii) Horse shoe crabs’ habitats 

(ix) Sea grass beds 

(x) Nesting grounds of birds 

(xi) Areas or structures of archaeological importance and heritage sites. 

 

The ESA for the entire coast of India was demarcated and delineated by NCSCM and has 

been approved by the respective State/ UT Governments and have been integrated in 

Coastal Zone Management Plans (CZMP).  

 

The CZMP of Karnataka (based on CRZ Notification 2011) was approved on 18.07.2018 

based on the recommendation made by the National Coastal Zone Management Authority 

(NCZMA) in its 34th meeting (Annex 1 - F.No.12-1/2018-1A-III) 

 

CZMP Map8 

As per CZMP Map No.: KA 25, the proposed port area is categorized into under three CRZ 

areas – CRZ – I (IB) intertidal area, CRZ – II and CRZ – III (No Development Zone). There is 

no reported ESA (CRZ 1A) in the proposed site of the Honnavar Port as per approved CZMP 

maps of Honnavar. A closer view of the CZMP map covering the port area and the entire 

CZMP map (KA 25) is provided as Figures 7 & 8. Mangroves are present in the estuarine 

area of Sharavathi river.  

 

 

 

 

 

 

                                                           
8 As per CZMP map prepared by NCSCM, Chennai and Forest, Ecology & Environment, Government of Karnataka 
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Fig. 8. CZMP of  KA 25 approved by KCZMA indicating the surveyed Port area in insert
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NCSCM Site Survey  

 

The Hon’ble High Court of Karnataka in the Daily Order to the Infrastructure Develpoment, 

Ports and Inland Water Transport Department, Government of Karnataka, had proposed 

to appoint NCSCM working under the Ministry of Environment, Forest and Climate Change, 

Government of India to survey the 45 hectares of land covered by the HPPL project with a 

view to ascertain whether any part of the said area is a turtle nesting ground or the entire 

area in the turtle nesting ground.  

 

NCSCM team surveyed the proposed port area and the surroundings around Kasarkod on 

2nd and 3rd August 2021 as per the directive of the Hon’ble High Court of Karnataka.  It is 

to be noted that the month of August is not the nesting season for sea turtles. Usually the 

nesting occurs during late October to April every year. Identification of nests, turtles or 

dead carcass were not recorded during NCSCM’s site visit. Based on the published works 

on turtle nesting sites in Honnavar, the locations were visited and correlated with CZMP 

maps which indicate if any ESA (including turtle nesting sites) have been demarcated. The 

GPS locations of the sites visited by NCSCM is provided in Table 2.  

 

Table 2. GPS Points of the sites visited inside the proposed port area 

 

No. Latitude Longitude 

1 14.282254° 74.427078° 

2 14.283611° 74.426667° 

3 14.289034° 74.425702° 

4 14.295769° 74.425800° 

5 14.296203° 74.424595° 

6 14.292135° 74.423815° 

7 14.286925° 74.424371° 

8 14.281852° 74.425779° 

 

The following are the observations 

 

 No nests, turtles or dead carcass of turtles were observed in the entire 45 ha area 

of the proposed site during the survey  

 Erosion was observed along the road from current port entry road until the 

estuarine mouth (Fig. 10 a and b) 

 Limited port construction activity has begun along the eastern boundary of the 

proposed port (Fig. 10 c) 

 For coastal defense along the eroding road, tetrapods have been deployed on the 

banks.  

 Mangroves are present along the north right bank of the River Sharavati.  

 The northwestern boundary of the port has a flat beach, which is usually not 

conducive for nesting (Fig. 10d) 
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 An abandoned turtle hatchery was observed (Fig. 11) established by the Forest 

Department in the Apsarkonda Beach, suggesting possible turtle nesting in the 

past. This abandoned hatchery is located 1 to 2km from the southern tip of the port 

area (i.e. beyond the 45ha area). 

 

  
a. Eroding road leading to the entry gate 

of the proposed port 

b. Erosion along the eastern boundary of 

the proposed site 

  
c. Construction activity along the eastern 

boundary of the port 

 

d. Flat north-western boundary of the port 

Fig. 10. Major coastal features at the port site 
 

 
Fig. 11. Abandoned turtle hatchery of the Forest Department at Apsarkonda Beach 
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Summary 

 On the basis of one-time field survey, no nesting of sea turtles was observed in the 45 ha 

area for the following reasons: 

o The present survey was undertaken during non-nesting season of turtles. Hence, 

no nesting could be recorded during the survey, undertaken in August 2021. 

o No nests or dead turtles or carcasses were observed during the survey of the 45 

ha area 

  

 Based on the records received from the Forest Department, Honnavar Range, one site 

landward of the beach at the southernmost tip of the proposed port area was indicated 

(Figs. 5 and 6) 

 

 The approved Coastal Zone Management Plan (CZMP) was also referred to for the presence 

of turtle nesting sites in the 45 ha area (CZMP Map No. 25), indicating ABSENCE of any 

Ecologically Sensitive Area in the 45 ha area under survey (i.e. CRZ IA, which also includes 

ESA such as turtle nesting grounds). 
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Details of Turtles nesting, numbers, hatchlings released data from Honnavar Forest Range Office 

Sl. 

No 

Name and Address of the person 

who found the Turtle Eggs 
Place   

Latitude/Longi

tude 
Date 

No. of Eggs 

Found 

Number of 

Hatchlings 
Total 

Hatching

s 

Hatchlings 

released date 
Date No 

1 

Thimmappa Mesta, Pavinakurve, 

Haladipura 

Pavinakurve, 

Haladipura 

14 18.565 N, 

74 25.022 E 

17.04.

2015 82 

04.06.

2015 53 53 05.06.2015 

2 Mabla Rama Kharvi 

Pavinakurve, 

Haladipura 

14 18.516 N, 

74 25.047 E 

06.10.

2015 145 

25.11.

2015 90 90   

3 Chaudu Sankoosa Harikantra Soranagadde 

14 20.730 N, 

74 24.518 E 

16.12.

2015 85 

08.02.

2016 8 8   

4 Ganapathi N Kharvi 

Kharvikeri, 

Apsarakonda 

14 14.824 N, 

74 26.211 E 

21.12.

2015 76 -   -   

5 Vittala K Mesta Karki   

23.12.

2015 32 

15.02.

2016 3 3 15.02.2016 

              3 3 15.02.2016 

6 Venkatesh Harikantra 

Horabaga, 

Haladipura 

14 19.049 N, 

74 24.805 E 

27.12.

2015 95 

17.02.

2016 34 46 17.02.2016 

            

18.02.

2016 12   18.02.2016 

7 Nagaraj Keshav Kharvi 

taribagila, 

Haladipura 

14 19.002 N, 

74 24.830 E 

29.12.

2015 67   35     

                    

1 Ganapathi N Kharvi 

Kharvikeri, 

Apsarakonda 

14 14.749 N, 

74 26.234 E 

11.01.

2016 129 

29.02.

2016 67 67   

2 Sebestian Saaver Lopis Kasarakoda   

21.01.

2016 96         

3 Sebestian Saaver Lopis Kasarakoda   

21.01.

2016 132 

10.03.

2016 16 16   

4 Ishwara Kharvi Apsarakonda   

28.01.

2016 83         
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Details of Turtles nesting, numbers, hatchlings released data from Honnavar Forest Range Office 

Sl. 

No 

Name and Address of the person 

who found the Turtle Eggs 
Place   

Latitude/Longi

tude 
Date 

No. of Eggs 

Found 

Number of 

Hatchlings 
Total 

Hatching

s 

Hatchlings 

released date 
Date No 

5 Krishna Birappa Ambiga Kadle, Kumata   

28.01.

2016 120         

6 Madevi Ishwara Mesta Haladipura 

14 20.155 N, 

74 24.671 E 

03.02.

2016 115 

23.03.

2016 25 25   

7 Ishwara Kharvi Apsarakonda 

14 15.756 N, 

74 25.911 E 

05.02.

2016 76         

8 Ishwara Kharvi Apsarakonda   

11.02.

2016 100         

9 Thimmappa Mesta Haladipura 

14 19.190 N, 

74 24.785 E 

27.02.

2016 105 

17.04.

2016 30     

10 Thimmappa Mesta Haladipura 

14 20.257 N, 

74 24.785 E 

02.03.

2016 113 

21.04.

2016 48     

11 Kanna Budavantha Harikancha Haladipura 

14 18.598 N, 

74 24.796 E 

19.12.

2016 151         

                    

1 Ganapathi Kanna Harikantha Taribagila 

14 18.557 N, 

74 25.014 E 

24.01.

2017 91 

12.03.

2017 27 

50 

  

            

13.03.

2017 11   

            

14.03.

2017 12   

2 Kanna Budavantha Harikantha Haladipura 

14 18.632 N, 

74 24.788 E 

05.02.

2017 130 

22.03.

2017 47 

51 

23.03.2017 

            

22.03.

2017 2   
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Details of Turtles nesting, numbers, hatchlings released data from Honnavar Forest Range Office 

Sl. 

No 

Name and Address of the person 

who found the Turtle Eggs 
Place   

Latitude/Longi

tude 
Date 

No. of Eggs 

Found 

Number of 

Hatchlings 
Total 

Hatching

s 

Hatchlings 

released date 
Date No 

            

25.03.

2017 2   

3 Krishna Pandu Kharvi Pavinakurve 

14 18.538 N, 

74 25.023 E 

05.02.

2017 103 

22.03.

2017 2 

75 

24.03.2017 

            

23.03.

2017 69   

            

25.03.

2017 4   

4 Narayana Harikanta Taribagila 

14 18.021 N, 

74 24.816 E 

07.02.

2017 128 

23.03.

2017 4   24.03.2017 

5 Ganapathi Kanna Harikantha Taribagilu 

14 18.027 N, 

74 24.816 E 

07.02.

2017 107         

6 Thimayya Gidda Harikanta Taribagilu 

14 18.035 N, 

74 24.813 E 

07.02.

2017 59         

7 Kanna Budavantha Harikanta Haladipura 

14 18.881 N, 

74 24.725 E 

08.02.

2017 135 

28.03.

2017 26 

35 

  

            

29.03.

2017 7   

            

30.03.

2017 2   

8 Nagappa Yenkappa Harikanta Taribagilu 

14 18.789 N, 

74 24.913 E 

15.02.

2017 128     47   

9 Anantha Kharvi Taribagilu 

14 18.866 N, 

74 24.880 E 

16.02.

2017 106 

03.04.

2017 64 78   

            

04.04.

2017 14     
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Details of Turtles nesting, numbers, hatchlings released data from Honnavar Forest Range Office 

Sl. 

No 

Name and Address of the person 

who found the Turtle Eggs 
Place   

Latitude/Longi

tude 
Date 

No. of Eggs 

Found 

Number of 

Hatchlings 
Total 

Hatching

s 

Hatchlings 

released date 
Date No 

10 Kanna Budavantha Harikantha Haladipura 

14 18.963 N, 

74 24.708 E 

19.02.

2017 130         

11 Ramesha Annappa Harikantha Taribagilu 

14 18.925 N, 

74 24.842 E 

07.03.

2017 117         

12 Kanna Budavantha Harikantha Haladipura 

14 18.951 N, 

74 24.833 E 

08.03.

2017 150 

20.04.

2017 5 

76 

  

            

21.04.

2017 46   

            

22.04.

2017 12   

            

24.04.

2017 13   

13 Mahadeva Siddha Harikantha Haladipura 

14 18.301 N, 

74 24.626 E 

11.03.

2017 120 

23.04.

2017 47 

85 

  

            

24.04.

2017 38   

14 Rama Bira Harikantha Taribagilu 

14 18.274 N, 

74 24.796 E 

03.04.

2017 127 

17.05.

2017 54     

            

18.05.

2017 12     

15 Narasimha Harikantha Taribagilu 

14 18.975 N, 

74 24.855 E 

15.12.

2017 126 

07.02.

2018   101   

                    

1 Nagappa Yenkappa Harikanta Haladipura 

14 20.248 N, 

74 24.659 E 

16.01.

2018 129 

12.03.

2018   96   
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Details of Turtles nesting, numbers, hatchlings released data from Honnavar Forest Range Office 

Sl. 

No 

Name and Address of the person 

who found the Turtle Eggs 
Place   

Latitude/Longi

tude 
Date 

No. of Eggs 

Found 

Number of 

Hatchlings 
Total 

Hatching

s 

Hatchlings 

released date 
Date No 

2 Madhukara Harikantha 

Horabaga, 

Haladipura 

14 20.492 N, 

74 24.598 E 

16.01.

2018 54 

11.03.

2018   12   

3 

Venkatramana Nagappa 

Harikantha Haladipura 

14 20.613 N, 

74 24.558 E 

22.01.

2018 101 

15.03.

2018   74   

4 Rama Narayana Harikantha Haladipura 

14 20.591 N, 

74 24.565 E 

24.01.

2018 86 

18.03.

2018   58   

5 Nagappa Durga Harikantha Haladipura 

14 19.978 N, 

74 24.705 E 

29.01.

2018 122 

23.03.

2018   98   

6 Kanna Budavantha Harikantha Haladipura 

14 20.285 N, 

74 24.634 E 

29.01.

2018 143 

23.03.

2018   108   

7 Thimmayya Narayana Harikantha Haladipura 

14 19.074 N, 

74 24.804 E 

02.02.

2018 127 

27.03.

2018   98   

8 Ravi Mestu Kharvi Pavinakurve 

14 20.042 N, 

74 24.695 E 

08.02.

2018 96 

31.03.

2018   61   

9 Pursu Rama Harikantha Haladipura 

14 19.486 N, 

74 24.803 E 

08.02.

2018 110 

31.03.

2018   81   

10 Kanna Budavantha Harikantha Haladipura 

14 19.644 N, 

74 24.765 E 

12.02.

2018 130 

04.04.

2018   118   

11 Thimmappa Mestu Kharvi Haladipura   

14.02.

2018 113 

08.04.

2018   91   

12 Manjunatha Nagappa Harikantha Haladipura   

14.02.

2018 101 

08.04.

2018   79   

13 Manjunatha Nagappa Harikantha Haladipura   

18.02.

2018 93 

10.04.

2018   57   

14 Thimmappa Mestu Kharvi Pavinakurve   

20.02.

2018 63 

12.04.

2018   35   
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Details of Turtles nesting, numbers, hatchlings released data from Honnavar Forest Range Office 

Sl. 

No 

Name and Address of the person 

who found the Turtle Eggs 
Place   

Latitude/Longi

tude 
Date 

No. of Eggs 

Found 

Number of 

Hatchlings 
Total 

Hatching

s 

Hatchlings 

released date 
Date No 

15 Hanumantha Kariyana Harikantha Pavinakurve   

23.02.

2018 119 

14.04.

2018   68   

16 Kanna Budavantha Harikantha Haladipura   

24.02.

2018 71 

15.04.

2018   45   

17 Kanna Budavantha Harikantha 

Thimmappa 

Mestu Kharvi   

27.02.

2018 119 

16.04.

2018   55   

18 Thimmappa Mesta Kharvi Pavinakurve   

24.03.

2018 111 

10.05.

2018 41     

19 Thimmappa Mestu Kharvi 

Thimmappa 

Mestu Kharvi   

13.04.

2018 68         

20 Thimmappa Mesta Kharvi Pavinakurve 

14 19.000 N, 

74 24.817 E 

07.12.

2018 115 

28.06.

2019   46   

                    

1 

Mohana, Sandesha, Jagadisha, 

Shankara, Vinayaka Tandel 

Chonka, 

Kasarkod   

02.01.

2019 138 

25.02.

2019   63   

2 Manjunatha Nagappa Harikantha Swarna Gadde 

14 20.543 N, 

74 24.572 E 

21.01.

2019 101         

3 Vittala Narayana Harikantha Taribagilu 

14 19.055 N, 

74 24.803 E 

30.01.

2019 135 

24.03.

2019   81   

4 Thimmappa Mesta Kharvi Pavinakurve 

14 19.028 N, 

74 24.810 E 

07.02.

2019 121 

31.03.

2019   31   

5 Santhosha Mesta 

Chonka, 

Kasarkod   

01.03.

2019 90 

20.04.

2019 30 30   

6 

Manjunatha Thimmappa 

Harikantha Taribagilu 

14 20.079 N, 

74 24.665 E 

03.03.

2019 130 

21.04.

2019   91   
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Details of Turtles nesting, numbers, hatchlings released data from Honnavar Forest Range Office 

Sl. 

No 

Name and Address of the person 

who found the Turtle Eggs 
Place   

Latitude/Longi

tude 
Date 

No. of Eggs 

Found 

Number of 

Hatchlings 
Total 

Hatching

s 

Hatchlings 

released date 
Date No 

7 Ravi Keshava Kharvi Taribagilu 

14 19.867 N, 

74 24.726 E 

14.03.

2019 135     12   

8 Ravi Keshava Kharvi Taribagilu 

14 19.056 N, 

74 24.675 E 

14.03.

2019 138 

01.05.

2019 76 76   

9 Manjunatha Narayana Harikantha Haladipura   

27.03.

2019 101   56 56   

                    

1 Pursayya Kharvi Pavinakurve 

14 17.832 N, 

74 27.071 E 

16.01.

2020 128 

09.03.

2020   63   

2 Niranjana Manjunatha Harikantha Haladipura 

14 20.839 N, 

74 24.497 E 

24.01.

2020 135 

17.03.

2020   87   

3 Nagappa Harikantha Haladipura Pavinakurve 

14 18.501 N, 

74 25.073 E 

30.01.

2020 118 

22.03.

2020   66   

4 Manjunatha Narayana Harikantha Haladipura 

14 20.116 N, 

74 24.663 E 

07.02.

2020 120 

29.03.

2020   83   

5 Nagappa Harikantha  Haladipura 

14 19.518 N, 

74 24.796 E 

18.02.

2020 124 

09.03.

2020   92   

6 Pursayya Kharvi Pavinakurve 

14 18.523 N, 

74 25.060 E 

22.02.

2020 99     70   

7 Thimmappa Venkatesha Mesta 

Pavinakurve, 

Haladipura 

14 18.226 N, 

74 25.154 E 

21.12.

2020 101 

13.02.

2021   30 14.02.2021 

                    

1 Krishna Pandu Kharvi 

Pavinakurve, 

Haladipura 

14 18.547 N, 

74 25.031 E 

03.01.

2021 118 

26.02.

2021 102 

103 

27.02.2021 

            

27.02.

2021 1 28.02.2021 
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Details of Turtles nesting, numbers, hatchlings released data from Honnavar Forest Range Office 

Sl. 

No 

Name and Address of the person 

who found the Turtle Eggs 
Place   

Latitude/Longi

tude 
Date 

No. of Eggs 

Found 

Number of 

Hatchlings 
Total 

Hatching

s 

Hatchlings 

released date 
Date No 

2 Krishna Pandu Kharvi 

Pavinakurve, 

Haladipura 

14 18.585 N, 

74 25.020 E 

10.01.

2021 87 

05.03.

2021 72 72 06.03.2021 

3 Pandu Mari Harikantha 

Pavinakurve, 

Haladipura 

14 18.753 N, 

74 24.933 E 

13.01.

2021 144 

07.03.

2021 118 118 08.03.2021 

4 Ravi Keshava Kharvi 

Taribagilu, 

Haladipura 

14 19.802 N, 

74 24.749 E 

19.01.

2021 124 

14.03.

2021 3 3 15.03.2021 

5 Roshan Michel Fernandes Kelaginoor 

14 14.810 N, 

74 26.222 E 

25.01.

2021 134         

6 Manjunatha Harikantha Haladipura   

31.01.

2021 90 

26.03.

2021 55 55 27.03.2021 

7 Ishwara S Harikantha Pavinakurve 

14 18.825 N, 

74 24.895 E 

12.02.

2021 

Insitu 

Conservati

on         

8 Ravi Keshava Kharvi Taribagilu 

14 19.605 N, 

74 24.789 E 

12.02.

2021 40 

05.04.

2021 5 5 06.04.2021 

9 Kumara Shanthappa Kharvi 

Chonka, 

Kasarakod 

14 16.937 N, 

74 25.541 E 

15.02.

2021 126         

10 Ramakrishna Babu Harikantha Pavinakurve 14 18.755 N,  

15.02.

2021 90 

06.04.

2021 10 10 07.04.2021 

11 

Venkatramana Manjunatha 

Harikantha Haladipura   

15.02.

2021 95 

06.04.

2021 20 20 07.04.2021 

12 Manjunatha Narayana Harikantha Haladipura 

14 20.169 N, 

74 24.660 E 

22.02.

2021 42 

12.04.

21 29 29 13.04.2021 

13 Hanumantha Kariyanna Haikantha Haladipura 

14 20.165 N, 

74 24.660 E 

23.02.

2021 64 

12.04.

2021 45 45 13.04.2021 
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Details of Turtles nesting, numbers, hatchlings released data from Honnavar Forest Range Office 

Sl. 

No 

Name and Address of the person 

who found the Turtle Eggs 
Place   

Latitude/Longi

tude 
Date 

No. of Eggs 

Found 

Number of 

Hatchlings 
Total 

Hatching

s 

Hatchlings 

released date 
Date No 

14 Ganapathi Manjunatha Harikantha Haladipura 

14 20.203 N, 

74 24.648 E 

23.02.

2021 58 

12.04.

2021 36 36 13.04.2021 

15 Manjunatha Narayana Harikantha Haladipura 

14 20.364 N, 

74 24.622 E 

28.02.

2021 116         

16 Krishna Pandu Kharvi Pavinakurve 

14 18.447 N, 

74 25.066 E 

09.03.

2021 97         

17 Annappa Kanna Harikantha Pavinakurve 

14 18.862 N, 

74 24.879 E 

13.03.

2021 62         
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रजिस्ट्री स.ं डी.एल.- 33004/99 REGD. No. D. L.-33004/99 
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 

पयाावरण, वन और िलवाय ुपररवतान मतं्रालय 

अजधसचूना 

नई ददल्ली, 18 िनवरी, 2021 

का.आ. 221(अ).— कें द्रीय सरकार, तत्कालीन पयाावरण और वन मंत्रालय में, पयाावरण (संरक्षण) अजधजनयम, 

1986 की धारा 3 की उप-धारा (1) और उप-धारा (2) के खंड (v) के अधीन अपनी िजियों के प्रयोग करत ेहुए, पयाावरण 

समाघात जनधाारण अजधसूचना, 2006 (जिसे इसके बाद उि अजधसूचना कहा गया ह)ै संख्या का. आ. 1533 (अ), तारीख 

14 जसतंबर, 2006 द्वारा प्रकाजित दकया िा चुका ह,ै उि अजधसूचना की अनुसूची में सभी संबंजधत सूचीबद्ध नई 

पररयोिनाओं या दियाकलापों के जलए उनके जवस्ट्तार और आधुजनकीकरण और/या उत्पाद जमश्रण में पररवतान दकया िा 

सकता ह ैयथाजस्ट्थजत, भूजम को अजभप्राप्त करन ेके जसवाय, पररयोिना प्रबंधन द्वारा दकसी भी संजनमााण काया या भूजम को 

तैयार करने से पूवा संबंजधत जवजनयामक प्राजधकरण से पूवा पयाावरणीय अनापजि अपेजक्षत होगी ।  

और कोरोना वायरस (कोजवड-19) के प्रकोप को देखत े हुए और तत्पश्चात इसके जनयतं्रण के जलए घोजित 

लॉकडाउन (कुल या आंजिक) ने , क्षेत्र में पररयोिनाओं या दियाकलापों के कायाान्वयन को प्रभाजवत दकया ह।ै पयाावरण 

और वन िलवायु पररवतान मंत्रालय उि अजधसूचना में अनजु्ञात अजधकतम अवजध से परे पूवा पयाावरणीय अनापजियों की 

जवजधमान्यता के जवस्ट्तार के जलए अनुरोधों की संख्या प्राजप्त में है, क्योंदक कोजवड 19 महामारी अभी तक समाप्त नहीं हुई ह।ै 

मामले की उि मंत्रालय में समीक्षा की गई ह ैऔर चचता इस तथ्य को ध्यान में रखत ेहुए ह ैदक लॉकडाउन (कुल या आंजिक) 

के कारण, क्षेत्र में दियाकलापों को िारी रखना करिन हो सकता ह।ै 

   

स.ं    201] नई ददल्ली, सोमवार, िनवरी 18, 2021/पौि 28, 1942  

No.  201] NEW DELHI, MONDAY, JANUARY 18, 2021/PAUSHA 28, 1942  

सी.जी.-डी.एल.-अ.-18012021-224513
CG-DL-E-18012021-224513
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अत: अब, कें द्रीय सरकार,  पयाावरण (संरक्षण) जनयम, 1986 के जनयम 5 के (4) खंड के साथ परित पयाावरण 

(संरक्षण) अजधजनयम, 1986 (1986 का 29) की धारा 3 की उप-धारा (1) की उप-धारा (2) के  खंड (v) द्वारा प्रदि 

िजियों का प्रयोग करते हुए, लोक जहत में उि जनयमों के जनयम 5 के उप-जनयम (3) के खंड (क) के अधीन नोरिस की 

अपेक्षा अजभमुजि के पश्चात भारत के रािपत्र असाधारण, भाग- II, खंड 3, उपखंड (II), में प्रकाजित, भारत सरकार की 

तत्कालीन पयाावरण और वन मंत्रालय अजधसूचना का.आ.1533 (अ), तारीख 14 जसतंबर, 2006, में जनम्नजलजखत और 

संिोधन करती ह,ै  अथाात:् - 

उि अजधसूचना में,  

(i) उप िीिा II “चरण (2)_जवस्ट्तारण”, के अधीन परैा 7 के उप पैरा 7(i) में, खंड (viii) के पश्चात जनम्नजलजखत खंड 

अंत:स्ट्थाजपत दकया िाएगा अथाात्: - 

“(ix) उपरोि में अंतर्ववष्ट दकसी बात के होते हुए, 1 अप्रैल 2020 से 31 माचा 2021 की अवजध में कोरोना वायरस 

(कोजवड-19) के प्रकोप को देखते हुए और तत्पश्चात इसके जनयंत्रण के जलए घोजित लॉकडाउन (कुल या आंजिक) 

की दजृष्ट में इस अजधसूचना के उपबंधो के अधीन मंिूर संदभा की ितों की जवजधमान्यता की अवजध की गणना के 

प्रयोिन के जलए जवचार नहीं दकया िाएगा ,तथाजप उि संदभा की ितों के संबंध में इस अवजध के दौरान 

अपनाए गए सभी दियाकलाप जवजधमान्य समझे िाएंग े।”; 

(ii) पैरा 9 क के स्ट्थान पर, जनम्नजलजखत पैरा रखा िाएगा, अथाात् : - 

"9 क. इस अजधसूचना में अतंर्ववष्ट दकसी बात के होत ेहुए, 1 अप्रैल 2020 से 31 माचा 2021की अवजध में कोरोना 

वायरस (कोजवड-19) के प्रकोप को देखते हुए और तत्पश्चात इसके जनयंत्रण के जलए घोजित लॉकडाउन (कुल या आंजिक) 

की दजृष्ट में इस अजधसूचना के उपबंधो के अधीन मंिूर पूवा पयाावरणीय अनापजि की जवजधमान्यताकी अवजध की गणना के 

प्रयोिन के जलए जवचार नहीं दकया िाएगा ,तथाजप उि पयाावरणीय अनापजि के संबंध में इस अवजध के दौरान अपनाए 

गए सभी दियाकलाप जवजधमान्य समझ ेिाएंगे ।”; 

                                                [फा. सं. 22-25/2020-आईए.III]                       

गीता मेनन, संयुि सजचव  

रिप्पण : मलू अजधसूचना भारत के रािपत्र, असाधारण, भाग II, खंड 3, उप-खंड (ii) संख्या का.आ. 1533 (अ), तारीख    

14 जसतंबर, 2006 द्वारा प्रकाजित की गई थी और अजधसूचना अजधसूचना संख्या का.आ. 4254 (अ),तारीख 

27 नवंबर, 2020 द्वारा अंजतम बार संिोधन दकया गया था। 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 18th January, 2021 

S.O. 221(E).—Whereas, the Central Government in the erstwhile Ministry of Environment and Forests, in 

exercise of its powers by sub-section (1) and clause (v) of sub-section (2) of section 3 of the Environment (Protection) 

Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to as the said 

notification) vide number S.O.1533(E), dated the 14
th

 September, 2006, making the requirement of prior 

environmental clearance from the concerned regulatory authority mandatory for all new projects or activities listed in 

the Schedule to the said notification, their expansion and modernisation and/or change in product mix, as the case may 

be, before any construction work or preparation of land by the project management except for securing the land;  

And whereas, in view of the outbreak of Corona Virus (COVID-19) and subsequent lockdowns (total or 

partial) declared for its control, implementation of projects or activities in the field has been affected. Ministry of 
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[भाग II—खण् ड 3(ii)] भारत का रािपत्र : असाधारण 3 

Environment, Forest and Climate Change is in receipt of number of requests for extension of the validity of prior 

environmental clearances beyond the maximum period allowed in the said notification, as the COVID-19 pandemic 

has not yet come to an end. The matter has been examined in the said Ministry and the concern is genuine keeping in 

view the fact that due to lockdowns (total or partial), continuation of activities in the field has been difficult. 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 

section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause 

(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the 

notification of Government of India, in the erstwhile Ministry of Environment and Forests, number S.O. 1533 (E), 

dated the 14
th

 September, 2006, published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (II), 

namely:- 

In the said notification, - 

(i) in paragraph 7, in sub-paragraph 7(i), under sub-heading II. ―Stage (2) – Scoping‖, after clause (viii), the 

following clause shall be inserted, namely:- 

“(ix). Notwithstanding anything contained above, the period from the 1
st
 April, 2020 to the 31

st
 March, 

2021 shall not be considered for the purpose of calculation of the period of validity of Terms of Reference granted 

under the provisions of this notification in view of outbreak of Corona Virus (COVID-19) and subsequent 

lockdowns (total or partial) declared for its control, however, all activities undertaken during this period in 

respect of the said Terms of Reference shall be treated as valid.”; 

(ii) for paragraph 9A, the following paragraph shall be substituted namely:- 

“9A. Notwithstanding anything contained in this notification, the period from the 1
st
 April, 2020 to the 

31
st
 March, 2021 shall not be considered for the purpose of calculation of the period of validity of Prior 

Environmental Clearances granted under the provisions of this notification in view of outbreak of Corona Virus 

(COVID-19) and subsequent lockdowns (total or partial) declared for its control, however, all activities undertaken 

during this period in respect of the Environmental Clearance granted shall be treated as valid.”.  

 [F.No.22-25/2020-IA.III] 

GEETA MENON, Joint Secy. 

  

Note:  The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section  

(ii) vide number S.O. 1533 (E), dated the 14
th

 September, 2006 and was last amended vide the notification 

number S.O. 4254(E), dated the 27
th

 November, 2020. 
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'l'o:-

J'he Corl-rpiler, Karnittaiilr ( jirzetle rvitlr lr i',:rluest t9 purblis6 the next issue of't5e
Cazette ancl to sLrpply l0() r1111ies ol'tlri:, rrotillcatioir to this Deparlr-nent.

I . Accountant Genc-r'nil, l(antataka. iJitrrgarlor-c.
2. Director, Ministry of siiipping, (vlinor ports section), Government cf

India, No.l, Pat'liarrtent Street, 'I'r'ernsporl Bhal.,,an. Nerv Delhi-l l0 001
3. The Director of Ports and Inlancl V/ater- i-ransport Department, Karwar.
4. 9. Deputy com*rssioner, Uttara I(annada District, Karwar.

+r-{ne Porl officer, I-lornavara, Uitara i(annacla District.

Cupy tor

1. PS to Hon'ble ivlrnister for ports and Inland water Transport.
2. PS to Principal liccretary to Governrrent, Public Woiks, ports ai-rcl

Inland Water'f ra nsport Dep;r r-tntr:nt.
3. PS to'secretarv iii fisy.,-,trnerrt. Public \,V0r-ks, Ports and lnlanrJ Water

Transpori Dc1.ru i r ne nt.
4. PA to- Aciclitionril Secretary to (lovernr-r1citt, Pr-rbiic Works, ports ancl

Inland Water'l'r'ir irsltort DcltarLnti:nt.
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THT/Phone: 91-11 25074100/25074200 

hFTFax 91-11-25093507/ 25093514 
47 7 7 

NHAL National Highways Authority of India 
(Ministry of Road Transport and Highways) 

i-5 6, 7-10, AR, T RTTt-110075 
G-5 &6, Sector-10, Dwarka, New Delhi-110075 

No. 11011/1/2021/PCI Kasarkod Honnavar Port Dated-08/12/2021 

To 

M/s. Viva Infraventure Pvt. Ltd. 
K-6, Sector K, Aashiyana Colony, LDA, Lucknow-226012, 
Email ld:- vivainfraventure@gmail.com 

Subject: Four laning of Honnavar Port Connectivity road from km 0.00 (Kasarkod side 
of Honnavar Port) to Km 2.58 (towards NH-66) connecting Honnavar Port with 
NH-66 at Km 196.00 and to improve NH-66 from Km 195.00 to Km. 197.00 to 
integrate port connectivity road on EPC mode under Bharatmala Phase-I in the 
State of Karnataka- Letter of Acceptance (LOA)-Reg 

Reference: Your bid for the subject work dated 14.07.2021 

Sir 
This is to notify you that your Bid dated 14.07.2021 for execution of the "Four 

laning of Honnavar Port Connectivity road from km 0.00 (Kasarkod side of Honnavar
Port) to Km 2.58 (towards NH-66) connecting Honnavar Port with NH-66 at Km 196.00 
and to improve NH-66 from Km 195.00 to Km. 197.00 to integrate port connectivity road 
on EPC mode under Bharatmala Phase - I in the State of Karnataka" , at your quoted 
bid price amounting to Rs. 87,50,00,000/-(Rupees Eighty Seven Crore Fifty Lakhs only) 
has been determined to be the lowest evaluated bid and is substantially responsive and 
has been accepted. 

You are requested to return a duplicate of the LOA as an acknowledgement and 2. 

sign the Contract Agreement within the period prescribed in Clause 1.3 of the RFP. 

3. You are also requested to furnish Performance Security for an amount of Rs. 
2,62,50,000 (Rupees Two Crore Sixty Two Lakhs Fifty Thousand Only) and 
additional performance guarantee for an amount of Rs. 41,18,000/- (Rupees Forty 
one lakh and eighteen thousands only)in the form of irrevocable and unconditional
guarantee from a bank in the form set forth in Appendix Vil as per Clause 2.21 of 

the RFP within 30 (thirty) days of receipt of this Letter of Acceptance (LOA). 
4. In case of failure of submission of Performance Security, Additional Performance

Security and Security against Damages (if any) within the stipulated time, the award 
shall be deemed to be cancelled and bidder will be suspended for participation in 
the tendering process for the work of MORTH/NHAI/NHIDCL and 

Page 1 of 2 
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work under other centrally Sponsored Schemes for a period of One Year from the bid due date of this work. 

Yours faithfully, 

(Asheesh Kumar Jain) 
General Manager (PC) 

Copy To: 
i) RO Bengaluru 

(ii) PD, PIU, New Mangalore 
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IN COURT OF DEPUTY

Gafoor Sab
Hasan Sab

Ameer Mohamrned Sab
Pedru Fernandes

Rafiq Ismail Sab
Saver Fernandes
Venkappa Tandel

Jaganath Tandel

KAI{I{ADA

Present: Sri.SgNakul'
Deputy Commissioner,

No. RB/LND-II/CR-72 I Lz-lg

- Irresent

- Present

- Present
- Lrresent
- Preserrt

bakar Sab
Marshall Fernandes
Abdul Sab

Mohammed Sab
Felison Fernandes
Marshall Feranandes
Albert Fernandes

Albert Fernandes
Hasan (saleem Patel) - Present

Rama Tandel
Sattar Chaugule

Gopai Tandel

- Present

Abdul Sattar Chaugule
RukmaYYa Mesta

- Presentsh Santan Fernandes
Venkappa Tandel

Fernandes
Kasarkod Tq: Honnavar

Port Director,
Port,

Uttar Kannada
M/s North Canara Sea Ports

um

Port Officer

Sub: On the Application of Sri' Panduranga Sheshgiri

28 others dated: L7-L2-2OL5

The brief facts of the case of petitioners that they

of Kasarkod Tonka in Honnavar Taluk in Uttar

the time of their ancestors. It is also stated that they

traditional fishing and maintry depending on the

It is also stated that Sy No' 305 of Honnavar ir

9.M

N
N

6
7

7

S

tr

1

H
A

J
4 J

IS

their

a1

. ,, i, .,,

1.
2.

Sheshageri Tandel

Khadar Sab

Honnavar

l, :: : :1.-i::',1 
-,1 l1:,ilr.:l tj.r -'ii,,,' li |i,i.

\.....-
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the

93 acres and situated on the Arabian Sea and

3OO families and 50O pr:ople belonging to different castes

there- The said land is standing in the name of

and ail the revenue documents like RTC and Mutation

of Government of Karnataka and since they have

t land and requested the authorities to grant the

narnes. However, Port Authorities issued a notice for

the land. Against that they filed WP No. iOO9O8-934/2OL

it ended in dismissal by order dated: lO'O2-2016on

observations:

is a premature only challenging the eviction notice

A

-

J

rit Petitioners have no documents to show they are having

are simulta.neous petitions liled before District Court,
No. 1/2016 for the same relief.

petitioners are unauth oized occupants of Government
relief can be granted and dismissed the WP with

r)

S

for

"In view of the above said reasons the
Writ Petitions filed by tJ.e petitioners are dismissed
aa premature. However, The Respondents are
direited to consider the representations of the
petitioners and pass appropriate orders in
lccordance with law. Till such consideration of the
representations, the Respondents shall not
diiposes the petitioners from the lands in
question".

On verification it is observed that said lands have been

3O years to M/s North Canara Sea Ports GVPREL-

by its Director Mr. Khwaja Masihuddin Khan by

5 for improving the same as Port under Government

1 1O with some conditions and thereafter it has to

kto Government with structures and improvements made

After issue of notices to the above applicants they have

submitted copies of documents and contended that

and their elders have been stayed there and doing fishery bu

,no other land to stay or to run the business and

grant the said land to them. On the olher hand the Port A

same on the ground that separate 24'20 acres of Port

303 at Kasarkod village have been granted to same

away from this place and there are no grounds1S

t land once again.

Page-2-of6
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and

Further, the present land in Sy No' 305 is coming

such person can stay there' Revenue documents like

in the name of Government of Karnataka'

The Petitioner No,4 Abdul Ameer Mohammed Sab has

a) 2 photos ofshed.
b) Xerox CoPies of 03 Tax paid receiPts

c) Xerox CoPY affidavit.
d) Xerox CopY Tax site maP'
e) XeroxCoPY of RTC of SY.No. 305.
f) Xerox CoPY of application for regularization'
g) Xerox CoPY Bank pass book.
h) Xerox CoPY of surveY Sketch with list of enchrochers.

i) Xerox CoPY of enquiry notice issued by D.C. office on 18-1O-

Xerox CoPY of order sheet of Misc Appeal LL I 16 before Dist
Xerox CopY of alfrdavit.

1) Xerox CoPY of order sheet of M.A . / Ll 12016
m) Xerox CoPY advocate notice.
n) Xerox CoPY of Writ appeals of order of writ aPPeal no 1

tort44 / to / tL/6el2ot6 | GM-RES) between Hassal
others V/s State of Karnataka and others dated

Hon'ble High Court Dhar-wad.

The Petitioner No.7 Naticlar Save.r Fernandes has su

a) Photo of shet.
tial cerlificate issued bYb) Xerox Copy of Residen

Officer Gram PanchaYat Kasarkod Taluka Honnavar
c) Xerox CoPY of Ration Card.
d) Xerox CoPY of Voter ID Card.
e) Xerox CoPY O5 Tax paid receiPts
f) Xerox CoPY of Acknowleclgement'
g) Xerox CopY of Application for regulariaation
h) Xerox Copy of Mutation en try No Lt/72 of SY. No.276l*/a1

Xerox Copy of RTC of SY.no 305

i) Xerox Copy of statement recorded by Port officer dated 22-8'
k) Xerox CopY of Adhar card and voter ID.
1) Xerox CoPY of map with list of encroachers
m) Xerox CoPie s of 06 Telephone bi-lls.

Petitioner No.1 I Hasan Abubakar Sab has submitted the

a) Xerox Copy of the Photo.

i)
k)

i)

b) Copy of the Map with list oI'encroachers
c) Photo Copy the surveY maP.

b)

Xerox
Xerox

d) Xerox Copy of the RTC SY.No.2 f / 1 of Pavinkurva village of
e) Xerox Copy of the order of sanction of Janata plot issued

Developmen t Officer dated 18-9-1982
f) Xerox Copy of Form No. 10 for having obtained occupancy

of 3-28-O (A-G-
g) Xerox CopY of

said land.

A) of Pavinkurva village in Honnavar Taluk.
Notice issued by Tahasildar Honnavar

h) Xerox Copy of Mutation extract No H -72 pertaining to
i) Xerox Copy of statemerit recorded by Port oflicer dated
j) Xerox Copy of Voter ID.

F) Xerox CoPY ofAdhar Card'

Petitioner No. 12 Hasan Abu-bakar Sab has

Photo of shed
Xerox Copy of Telephone letter from BSNL dated 21-3-2016

c) Xerox Copies of TelePhone bills
d) Xerox Copy of School leaving Certilicate
e) Xerox CopY of MaP of Site
n \/^-^-. n^--- ^f n6^ _--

of unauthorized

area

are

the

16

i6 arrd
and

16 the file

sv. 2 /at
t6.

the

TaIuka
Xerox

arl area

of the

16

305.

t].e

LL

al1
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s)
h)
il

Xerox Copy of Voter ID
Xerox Copy ofAdhar Card
Xerox CopY of Ration Card.

Petitioner No.13 Kasim Abdul Sab has submitted

Xerox Copy of RTC of SY' I+05.

Xerox Copy Tax Paid receiPt.
Xerox Copy of Notice issued by Tahasildar Honnavar
said land.
Xerox Copy of Site MaP.

PetitionerNo'15RoshanFelisonFernaldeshassubmitted
ts.

Xerox Copy of Photo of Sht:d-
Xerox Copy of the Map with list of encroachers'
Xerox Copy ofRTC SY. No 305.
Xerox CopY of Ration Card.
Xerox Copy of Adhar Card.
Xerox CopV of order sheet of MA 22 12016 of the file of Hon

District Court U. K. Karwar.
Xerox Copy of aPPeal memo.
Xerox Copy of Interim appiication-1
Xerox Copy affrdavit.
Xerox Copy of statement rt:corded by Port officer dated 22-8-20

No.24 Pandurang Ganapati Tandel has subrnitted

Photo of Shed.
Xerox Copy of notice issued by D'C' Karwar on 18-0-20 16

Xerox Copy of Photo of shed.
Xerox Copy of Ration Card'
Xerox CoPY of Voter ID card.
Xerox CoPY ofAdhar Card.
Xerox Copy of acknowlegdement
Xerox Copies of Site maPs
Xerox Copy of RTC of SY. No 305
Xerox Copy of order sheet of Misc Appeal 27 /2OL6 before Dist

Xerox Copy of Interim aPPlication l with aJfrdavit, order sheet.

RTC of Sy No. 62aA/2A and 628A/2K of Honnavar village

Xerox Copy of advocate nolice:
order of writ aPPeal no 1Xerox Copy of Writ aPPeals of

ro7t44 I lOlLr/6e/2o16 { GM -RES) between Hassan
others V/s State of Karnataka and others dated 20'
llon'ble High Court Dharwar

Petitioner No.27 Dannish Santan Fernandes has submitted

Photo of Shed
Xerox Copy of TelePhone bill
Xerox Copy of acknorvledgement
Xerox Copy of O2 Notice issued by Tahasildar Honnavar
the said land.
Xerox Copy of show cause notice issued bY DePutY

Manki on L|-O2-2O16 for eviction

TaIuk.
Xerox Copy of statement recorded by Port officer dated 22-8-2OL

a)
b)
c)
1)

m)

n)
o)

p)

Xerox Copy ofAdhar Card'
Xerox Copy of Residential certificate issued by Panchayat
Offrcer Grarn Panchayat Kersarkod Taluka Honnavar'
Xerox Copies of application dated 4-L2-2O15 al:d 4-1-201'6

D.C. Uttar Kannada Karwar and Port,Officer Honnavar'
Xerox Copies of 04 Telephone bills'

a)
b)
c)
d)
e)

0

c)
h)
i)

a)
b)
c)

d)

a)
Dl

c)
d)
e)

f)
q'l

h)
i)
i)
k)
o)

I)

n)

ql
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i-

Xerox Copy of statement recorded by Port officer dated 22-8-24

d) Xerox CoPY of Ration Card'
e) Xerox CoPies of of Tax Paid receipts.

0 Xerox CoPies of 02 site maPs
Xerox CoPY of notices issued by Tahasildar Honnavar for

h) Xerox CoPY ofRTC ofSY. No. 628A/2I.'
Xerox CopY of Writ apPeals of order of wnt aPPeal no 1

between Hassan Abui)
tott44 / to / others dated 2O-9-2Olothers V/s
Hon'ble High Court Dharwar

petitioner No.11 Hasan Abubakar Sab argued tiat land inr

to him and he produced the forrn No' 1O and now the

No. 3OO and accordingly he produced the documents as stated

Petitioner No 4 Abdul Ameer Motrammed Sab submitted

d ttre said land and palang tax to gram panchayatJe from

Petitioner No. 19 M.A.Hassa-n stated tJtat LO7 Persons

all in possession of the same.

Petitioners in general have claimed that t'hey have been in

tn tention and same must be granted to tl:em'

hearing tl.e arguments arrd perusal of the above records it is

the the above said revenue documents like RTC and mutations

of Government of Karnataka. As per section 133 of The

1964 RTC is the best proof of possession' No such RTC's are

Morethan that the Petitioners have not produced any

right, tiltle or possession over the clisputed land' Even Hon

has opined the same'?evea,led from its order

the point arise for ny consideration for decision

as follows:

Whether the petiLioner proves that the petition

possession and enjoyment and entitled for relief as

On issue of notices some of the petitioners have

submitted that when there was flood in the year 1

was granted to them and since then petitioners and

the sheds and are staying there in the

bmitted that Sy No' 305 of Kasarkod village was a-lso

o.2ll1. It is also to be noted that to clear the doubt

No. of the property has been called for from Assistant

s, Kumta by order daled: O7'1L-2O76, who surveyed

the report which is available on records which shows

2l /1, 282A atd 2828 are situated 4km away from this

, there cannot be any merit in the said contention of peti

Assistant Director of Land Records, Kumta and other

have no existing right, title or lawful

Ltl6el2oL6 { GM-RES}
State of Karnataka and

tn

propertv. It also shows that the said property
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and petitioner have failed to present any

on disputed land

Hence the above point is held as negative to the

Therefore, in view of the above facts I am of the

petitioners are not entitled for the relief of grant of

is liable to be dismissed, and accordingly I find no

of petitioners and hence I pass the following order'

ORIDER

o. LND-rr/CR-721L2-73

petition filed by the petitioners dated: 17-12-2015 is

are further directed to vacate and deliver vacant

property immediately. On failure to do so the Port

t
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Rajat Shaw <rajatshaw178@gmail.com>

Advance Service: Reply and Application for Vacation of Stay in OA 76/2022(SZ)

1 message

Rajat Shaw <rajatshaw178@gmail.com> 20 August 2022 at 15:33
To: Darpan Gowda <darpan.advocate@gmail.com>
Cc: vasanthhk72@gmail.com, sumathi010672@gmail.com, idd.prs@gmail.com, ramacharya.63@ka.gov.in,
dckarwar@gmail.com, sreejachakraborty@protonmail.com, "info@honnavarport.com" <info@honnavarport.com>, prs-
fee@karnataka.gov.in, "pccfkar@gmail.com" <pccfkar@gmail.com>

Sir/Ma'am

Please find attached herewith the Reply to OA 76/022 (SZ) pending before the Hon'ble NGT Southern Zone, along
with an Application for Vacation of Stay filed on behalf of Respondents No. 1 and 8 in the subject case.

Regards
Rajat Jonathan Shaw
On Behalf of
Darpan KM
Standing Counsel
State of Karnataka

2 attachments

Reply OA 76 of 2022.pdf

11184K

Application for Vacation of Stay.pdf

3794K

https://mail.google.com/mail/u/0/?ui=2&ik=6b95719095&view=att&th=182bab53d68946d2&attid=0.1&disp=attd&realattid=f_l71qexup0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=6b95719095&view=att&th=182bab53d68946d2&attid=0.2&disp=attd&realattid=f_l71qftaf1&safe=1&zw

